
269        S.atement by [28  JULY   1986] Minister 270 

taken ;o salvage you from ihis situation. And 
it is true that some of the countries are likely 
to be economically affected. But I saiu'e the 
people of those countries that notwithstanding 
this impending d.fficulty they are very firm on 
their commitment against apartheid, they are 
prepared to suffer to dismantle apartheid. And 
naturally the Commonwealth countries will 
have to go into this question. They will have 
to go into the details. They will have to work 
out the details as to how best to salvage such 
countries from the difficulties that they are 
likely to confront. And I assure the hon. 
Members that so far as India is concorned. it 
would not leave any stone unturned for the 
purpose of finding out the best of the 
solutions that are necessary in order to 
ultimately achieve the objective of 
dismantling the apartheid. 

Sir, I thought that these particular sub-
missions of mine have not specifically gone 
into the question that have been raised by the 
various hon. Members. Some hon. Members 
have asked a very direct question whether 
India has got the courage to take stens. India ) 
has only survived on the courage. 
(Interruptions) It is over the years. We have 
survived. We have faced the odd?. We have 
tried to stand up on our own. And that shall be 
our policy. We shall not be swerved by the 
influence of 'A' country or 'B' country. We 
would only follow the footsteps of our elders, 
the ethos ?«nd values to which we stand com-
mitted. Thank you. 

STATEMENT BY MINISTER 

IV. Law and order p-obJem in Darjeeling 
district Arising out of the agitation by 

Gorkha National Liberation Front on the 
27th July,  1986 

THE MINISTER OF HOME AFFAIRS 
(SHRI BUTA SINGH): Mr. Deputy 
Chairman, Sir, the Gorkha National Liberation 
Front has recently been engaged in a series of 
agitational activities. Their main demand 
appear to be the creation of a separate State of 
Gorkhaland and the abrogation of the Indo-
Nepal Friendship Treaty of. 1950. 

In April 1966 the Gorkha National Li-
beration Front organised a black fla& agitation 
in Darjeeling. The Front organised a 72-hour 
bandh from May 12 to 14, 1986 in Darjeeling 
District. During the bandh there were several 
incidents of violence. Agitators at Panighat 
under Naxalbari police station attacked police 
forces, who ultimately had to open fire killing 
one person. Later, on May 25, 1986 following 
the arrest of some pei accused in certain cases. 
Gorkha National Liberation Front Supporters 
took on: a procession at Kurseong violating 
prohibitory orders and later attacked police 
personnel, who were forced to fire resulting in 
the death of 5 persons and injuries to two 
others. The situation almost came to normal 
after a few days. 

The Central Government made available 
para-military forces to the State Government 
as requested by them; in all 5 Companies of 
CRPF and 3 Companies of BSF were made 
available. 

Again, the Gorkha National Liberation 
F'ont gave a call for the boycott of '.'""' who 
accepted the literary award to be given by the 
Nepali Academy on the 13lh July, 1986 which 
is the birth anniversary of Bhanu Bhakta, a 
renowned Nepali poet. However, there was 
not much response to this call. 

Meanwhile Gorkha  National Liberation 
Front   had   planned   agitation   programme 
for 27th July which involved public burning of 
Article 7 of the Indo-Nepal Fri ship  Treaty,   
1950,   in   different  parts   ',f Darjeeling   
District.   In   view  of  this   the Government 
of West Bengal had ext the existing 
prohibitory     orders u/s   ! U Cr.   P.C.  in  the   
town  of Darjeeling Kurseong.   The  
prohibitory     orders also  imposed in 
Kalimpong town. 

On 27th July the Gorkha National  ' > 
Deration Front supporters in large number 
tried to violate prohibitory orders in  K;i 
limpong when  27   persons  were  an 
Subsequently the  Police had to  interven to 
prevent fresh attempts to viohte probatory  
orders  which  led  to     confront-ifion 
between violent mobs armed with Khukriw 
and Police. The violent mob      demaged 
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public property including road transport 
vehicles. The police used lathis and tear gas as 
well as opened fire to bring the situation 
under control. As a result of this as per the 
latest information available from the Stale 
Government 11 persons in all have Jied which 
includes one Constable of the State armed 
Police. About 32 persons were injured apart 
from one DIG and several police-men. Two 
CRPF jawans are reported to be grieviously 
injured. 

On the evening of 27th the State Go-
vernment called in the Army in aid of Civil 
Administration in Kalimpong, and imposed 
indefinite curfew in that town. As per the 
latest reports there have been no incidents so 
far in Kalimpong after the induction of the 
Army. Three Companies of paramilitary 
forces were made available on 26th July, 1986 
on the request of the State Government and 3 
additional companies of BSf are now being 
made available to the local administration. 

In protest against the incidents of 27th, the 
Gorkha National Liberation Front has given a 
call for 108-hours bandh with. effect from 12-
noon today jn affected areas of Darjeeling 
District. Meanwhile Army units from Siliguri 
and Darjeeling are moving towards Kurseong 
to ensure that the hill road between Siliguri 
and Darjeeling is kept open. 

The Central Government is in touch with 
the State Government and it is hoped that the 
situation will soon return to normalcy. Any 
political demand supported by violence is 
against the law and Constitution of the 
country. Any attempt to go beyond the norms 
established by law and the Constitution will 
undermine the democratic set up of the 
country. It is my earnest hope that there will 
be no further recourse to violence which may 
lead to further loss of life and destruction of 
public property. 

SHRI GURTJDAS DAS GUPTA (West 
Bangal): Sir, the statement issued by the 
Home Minister gives a narration of the 
development of the movement being led by 
the Gorkha National Liberation Front there. 
But from a hurried look, it does not appear as 
to what the attitude of the Government is 
towards the demand of the 

Gorkha National Liberation Front. That is the 
question of .formation of a Nepali-speaking 
State outsde West Bangal and inside the Indian 
territory. That is the vital and important 
political question about which the hon. Home 
Minister seems to be silent. I still remember, 
Sir, when the House was discussing several 
days back a Starred Question put forward by 
Comrade Sukomal Sen, when the Prime Minis-
ter was present in the House, when he was 
confronted with the suggest'on from some' 
Members of the Opposition that Government 
should make clear its stand about the demand 
for the formation of a separate Nepali-speaking 
State, the hon. Prime Minister conspicuously 
remained silent. What he said was that the Cen-
tral Government will not act over the head of 
the State Government but will act unitedly with 
the State Government. This silence of the Prime 
Minister is also reflected in the statement of 
Mr. Buta Singh. This is quite intriguing to me 
because, Sir, the situation that we face in 
Darjeeling district or some part of Darje-eling 
district is really alarming. Today morning I 
came from Calcutta. I have detailed 
information of what actually happened there. In 
my opinion, more or less a part of the border 
where the agitation is another part of the Indian 
frontier facing the Himalayas which we may 
also consider to be a sensitive part of our 
country. This is also alarming because that is a 
part of our border where the agitations taking 
place and it is a sensitive border because of 
many reasons known to us. . Let us not go into 
the details about it. Therefore, once again, 
another part of the Indian border seems to be 
threatened by a movement which is more or 
less of the like of Punjab movement. 

Sir, the demand of the movement is the 
formation of a separat State of Nepali-
speaking people. I had been to Darjeeling only 
some days back. I had seen with my own eyes 
that printed maps are being circulated with the 
portrait of their self-styled leader, Mr. 
Subhash Gheishing wherein it is elineated that 
a future Himalayan State will be born with a 
part of the Darieeling distrilt where Nepali 
speaking people reside along with Nepal and 
Stk-kim. Therefore,  Sir,  the  so-called   
inwoc- 
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ous demand at the present moment of time of the 
formation of a Nepali State may ultimately turn 
out to be a State out- • side India consisting of 
some countries outside India, maybe that it will 
be a buffer State. And we know what fate 
remains for them when great powers, particularly 
Amerca tend to offer help on the Indian border. 
Therefore, Sir, it is not an innocuous demand of a 
linguistic state being formed with the Nepali 
speaking people but it is a demand and it is a 
moment having connections, I suppose, with the 
force* which are out to destabilise the country 
which are out to dismember the country, which 
are out to threaten the integrity, national integrity 
and sovereignty of the country. (Time bell rings) 

May I kindly, Sir, expect you to be a tittle 
more indulgent because I come from that 
State and I have some very important points 
to share with the Members of Parliament and 
with our honoured Member of the 
Government holding the important portfolio 
of Home? 

MR. DEPUTY CHAIRMAN: You cannot 
make a full length speech. 

SHRI GURUDAS DAS GUPTA: I am not 
doing that. I am only trying to drive fhe 
gravity of the situation to the knowledge of 
the Home Minister, who seems to be 
oblivious of it. 

Sir, the point is that a demand is for the 
formation of a State and the point is that some 
forces are at work there and the point is that 
the demand at the moment is having is link 
outside the country, the point is that cassetted 
speech recorded speech of Mr. Subhash 
Gheishing is being circulated in the same way 
the speech of Mr. Bhindrawale was circulated 
in Punjab and we are told that il was money 
from Canada that came to Punjab and now it is 
money from Nepal is trickling down in the 
stretches of Kurs-eong Darjeeling. Therefore, 
there is grave similarity and there is no hints in 
the statement which has been just given by Mr. 
Buta Singh. Secondly, Sir, today there is a 
statement, there is a news appearing in the. 
Jugantar, a leading Bengali journal of Calcutta. 
The news savs that vesterday Mr. Subhash 
Gheishing categorically stated 

in Darjeeling that Mr. Ram Kishan Sa rogi, 
once upon a time a Congress leadc-and a 
member of S. S. Ray Cabinet met him and 
requested him to go over to Delhi and he had 
purchased an air ticket for him and Mr. Sarogi 
had tele phoned Delhi from Kalimpong and he 
had talked with some very important person in 
Delhi and having an assurance from the 
leaders of Delhi that he requested him to come 
over to Delhi. Sir, this is very important 
because if Subhash Gheishing i;. asked to 
come to Delhi and if Government of India 
shows an indication to negotiate the matter 
with him over the bead of the Government of 
West Bengal an>i if this is initiated by a 
member of ex-Congress cabinet, this is a very 
seriou-, matter. And, I say that this Ram 
Kishan Sarogi was sent there by Mr. S. S. 
Ray-I charge. Mr. S. S. Ray was a politician 
bnt now he is a Governor. The Governor of 
Punjab has enough time to think of West 
Bengal. I do not know how much of time he 
devotes over Punjab. But ho has surplus time 
to think of West BengiVi and, therefore,  Sir... 

 

SHRI  DIPEN  GHOSH  (West  Bengal So  
what? 

SHRI  GURUDAS  DAS  GUPTA: 
there is a proverb in Bengali that a gali 
woman cannot name the husband u the  elder  
brother  of the     husband my relations with  
Mr.  S.S. Ray are like this.  I can refer to his 
name.  It  i up to the Government to go into 
d< and  find out whether my     complaint   i 
correct.   My  point  is  this   that  Mr. Ray is 
meddling into the politics of W, Bengal and 
Gorkhaland and there is crete proof because  
Mr. Sarogi  was agent of Mr. S.S. Ray when 
he was testing elections, not as a Congress < 
date,  but  as  an   independent     cand 
Therefore,    relations   between Mr. Sam and 
Mr. S. S. Ray are quite clear. Secoro ly, Sir, I 
quote, Mr. Subroto Mukhcri.- 
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[Sbri Gurudas Das Gupta] 
leader of the West Bengal Congress, who has 
said on a number of occasions that a part of 
Darjeeling Congressmen are associating with 
this moment. Therefore, sending of Mr. Sarogi 
to Mr. Subhash Geishing and participation by 
a section of Congressmen in this movement 
coupled with the conspicuous silence of the 
Government of India on the nature of the 
political demand breeds suspicion in my mind 
and breathes a doubt because there is a feeling 
that the attitude of the Government of India 
towards tht demands of. Nepal State is soft 
and, therefore, there is a gradual feeling in the 
political circles, in the minds of the organisers 
of the movement in the Darjeeling district that 
the attitude of the Government of India 
towards the demands is soft. Therefore, if a 
thrust is given to the movement, if the 
movement can be given a little more 
momentum, then the Government will 
negotiate with them in the same way it has 
done with Laldenga and the demand for 
formation of a separate State of the Nepali 
people will be a reality. Sir, this doubt or this 
consfusion or this apprehension must be 
dispelled. The Government of India must tell 
in unambiguous terms as to what its atthude is 
towards the demands for formation of Nepali-
speaking State in India outside West Bengal. 

My second point is, (Time bell ringt) these 
Liberation Front leaders are making use of 
some genuine feelings of Nepali people and 
one of the genuine feelings of Nepali people is 
non-inclusion of Nepali Language in the 
Eighth Schedule. This is being misused by 
these people. West Bengal Assembly had 
passed a resolution on a number of occasions 
reqtiesting the Government that thev should 
include this language in the E'ghth Schedule. 
Now, to assuage the violent feelings of the 
Nepali people, I suseest, the Government of 
India should Include Nepali language in the 
Eighth Schedule and I would like to know the 
hon. Minister whether he is preparde to do It. 

My third qustlon is, Government     of   j 
India must make available more funds to   I 

the Government of West Bengal so that more 
developmental projects can be undertaken in 
that particular area. 

Lastly, Sir, I request the Government of 
India to categorically state as to what is its 
altitude towards the political demands of 
Nepali people, whether they are ready to 
include Nepali language in the Eighth 
Schedule and whether they are ready to make 
more funds available for the development of 
the poverty-stricken Nepali nill people of 
Darjeeling district. 

SHRf SUKOMAL SEN (West Bengal): It is 
good that the hon. Minister of Home Affairs 
has come out with a statement on the 
developments in Darjeeling district, irj regard 
to the activities of the Gorkba National 
Liberation Front. I have gone through the 
statement but I am dismayed at the concluding 
part of it. At Yesterday's happenings where 
some people died, it was the occasion of 
burning of a copy of the Indo-Nepal Treaty. 
They are objecting to clause 7 of this treaty 
which was signed in 1950, and clause 7 says: 
'Government of India and Nepal agree to 
grant, on reciprocal basis, to the nationals of 
one country in the territories of the other, the 
same privileges in the matter of residence, 
ownership of property, par'icf-patlon in trade 
and commerce, movement and other privileges 
of the similar nature.' Now, they are objecting 
to this innocuous clause of the treaty and are 
burning it. The point is, they are objecting to 
the reciprocity of the treaty. They refuse to be 
treated as Indian citizens. That is the main 
point. They say that Darjeeling district was a 
part of Nepal and the King of Nepal in earlier 
days, presented Darjeeling district to East 
India Company and therefrom this Darjeeling 
district has become a part of India. They 
refuse to be treated as Indian citizens. They 
want to be treated as Nepalese and that is why 
they are objecting to the entire clause? 

Now, the Home Minister's statement says 
that the .demand is for creation of a separate 
State within the Indian Union. It is 
unambiguous on it. Had it been so, then the 
people would not have burnt this 
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particular clause of the treaty. They would not 
have said that Darjeeling      was part of Nepal 
and was handed over to the East India 
Company by Nepal      Government. They 
would not have asked      the Gorkhas in the 
Indian Army to quit and fight. They  would not 
have gone to the U.N.O.  The hon.  Minister 
himself      has admitted that they have gone to 
the U.N. O.  for  help.  They  have  applied  to   
the other countries for help. Had they wanted 
Statehood, a State of their own out     of West 
Bengal and within India   they would not have 
gone to this extent. They would not have  
approached  the  other countries and   the   
U.NO.   They   would   not   have burnt this 
Treaty,  copies of this Treaty. Therefore, this  
is a separatist movement. The aim of the 
movement is to go out of India  and  to  
disintegrate  that part      of the  country.  Sir,  
the  hon.   Minister was good enough, when we 
discussed      about Khalistan  in  this  House  
only  today,   to agree with the viewpoint of 
our party leader, Comrade Dipen Ghosh, that 
this is part  of the conspiracy by the      foreign 
imperialists. It appears to me, this movement is 
also part of the some conspiracy. They want to 
create Khalistan there and Gorkhaland here. 
They want to destabilise our  country,  India.  
This  is part of the same  conspiracy.   
Therefore,    we should treat it as a separatist 
movement.   If the Government's view is that 
they only want a State within the Indian Union, 
I think, the Government of India's attitude is 
not at all correct. Then, Sir, I come to     the 
point   which   my  friend   has  also  raised. 
There are newspaper reports. The     hon. 
Minister says that we should not read too much 
in the newspaper reports. We have to read 
newspapers. They give us certain information.  
There  was  news  that      the leader of the 
GNLF, Shri Subhash Gheishing, had actually 
booked air ticket from Siliguri  to Delhi  twice, 
but he  cancelled it. It is not clear, what is the 
attitude of the Government of India and the 
attitude of some of the Central leaders. We do 
not know whether they want to have negotia-
tions with the GNLF leaders. This is not clear.  
There  is  not  at   all  a word  here whether  
they  consider  this  movement  as a separatist   
and  anti-national   movement or not.  I,  
therefore,  demand  that      the Government  of 
India  should  come  out 

in clear terms, without mincing words, as to 
what is their stand, what is their view in 
regard to all that is happening in Darjeeling 
district. They are holding violent 
demonstrations with deadly weapons. They 
have called for an 108-hour bandh. They will 
go on doing like this. In view of this situation, 
I would like to know whether the Government 
of India considers this movement as an anti-
national and separatist movement? I would 
like hon. Home Minister to come out very 
clearly on this, without mincing words. 

Secondly, I would like to know whether 
any act of abetment or encouragement by 
some people who are outside the GNLF, by 
contacting the leaders of the movement and 
by trying to arrange for negotiations between 
them and the Central leaders, would also be 
considered as an anti-national and separatist 
act? 

Thirdly, I would like to know from the hon. 
Minister whether there was any attempt on the 
part of some Central leaders to bring the 
leader of the GNLF, Shri Gheishing, to Delhi, 
for talks? Newspapers have been replete with 
this news, that some forces are trying to bring 
the leaders of the GNLF to Delhi for talks. I 
would like to know from the hon. Minister, 
Mr. Buta Singh, whether there was any 
attempt to bring Mr. Gheishing to Delhi for 
talks? 

Fourthly, — my friend has also raised this 
point-what is the Government of India's stand 
on the demand of the people there-this is not 
only the demand of the movement leaders, but 
of the entire people in that area as well — that 
the Nepali language should be given Constitu-
tional recognition? I would like to know from 
the hon. Minister whether they will give 
Constitutional recognition to the Nepali 
language? I would seek clear replies from the 
hon. Minister, without any mincing of words. 

SHRI CHITTA BASTJ (West Bengal): Sir, 
the statement wVch has been made by the hon. 
Home Minister seems to be an attempt at 
passing the buck on to the State Government of 
West Bengal. This •   is my charge.   Why I 
make this charge? 
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[Shri Chitta Basu] 
Firstly, in the first paragraph, he says' "Their 
main demands appear to be the creation of  a  
separate   State  within   the 
Indian Union............. " How does the hon. 
Minister come to this conclusion that they 
want a State within the Indian Urn'on, within 
the framework of the Constitution of India? 
Has he got any proof? Can he take the House 
into confidence that the demand of the Gorkha 
Liberation Front is to have a separate State 
within the Indian Union and within the 
purview of the Constitution of India. 

Secondly, the major plank of the demand is 
the repeal or abrogation of Indo-Nepal 
Agreement. Has the West Bengal Government 
signed that agreement or ha» it  been entered 
into by the sovereign Government of India 
with the sovereign Government of Nepal? 
What is the attitude of the Government? West 
Bengal Government or the West Bengal Chief 
Minister did not sign that agreement, nor he is 
in a position to explain the Government of 
India's position in regard to this. Wo-nld the 
hon. Minister explain, what is the attitude of 
the Government of India with regard to the 
demand of the GLF about abrogation of the 
1970 Indo-Nepal Agreement? What is the 
implication of this? The Government of India 
seems to have a soft attitude towards this 
movement, that is my charge. The movement 
for all practical purposes and intents is a 
divisive one. It is a movement of separatists. It 
is a part of the move of destabilisation en-
couraged and initiated by the foreign agents. 
Wherefrom do these people get money? Isn't 
the Government of India aware that the 
missionaries are supplying them the money in 
adequate quantity. Is the Act relating to 
foreign contributions not applicable to them? 
Are they not prohibited from accepting foreign 
contributions or foreign donations? Isn't that 
particular Act applicable in their case.? 

Thirdly. Sir, has the Government of India 
received any memorandum submitted by 
GLF? If so, would the hon. Minister give a 
point-to-point reaction to the demands made 
by GLF? As far as I remember, they have 
given a demand that fey the end of 1987 the 
Gorkha people. 

Nepali people, are going to have a separate 
Gorkha land. I would like to know whether 
they have "jceived this memorandum and if 
so, I would like to have the relation of the 
Government of India to it. 

Then, Sir, I would like to know whether the 
Government has get contacts with some 
leaders of this movement over the head of the 
State Government. He has mentioned some 
name of an ex-Minister of West Bengal. 

MR. DEPUTY CHAIRMAN: Why do you 
repeat it? 

SHRI CHITTA BASU: He has made a 
categorical statement stating that somebody 
approched Mr. Gheishing, who introduced 
himself as the agent or messenger from some 
high-up in the Government of India and he 
extended invitation to Mr. Gheishing to come 
and meet some high-ups in the Government. Is 
it not an indirect way of encouragement? If 
they have not encouraged, let them come out 
and state irr unambiguous terms that they are 
not supporting this movement, they are going 
to combat this movement, they are going to 
help the State Government to nip in the bud 
those divisive and separatist forces. 

Lastly, is it not a fact that the Darjcel-irrg 
District Congress Committee passed a 
resolution recommending union territory 
status for Darjeeling district? Was it brought 
to the notice of the Prime Minister by a 
delegation led by the Darjeeling district 
Congress Committee secretary, Mr. Narhula? 
If it is a fact, would the Government make it 
clear that they have advised them in a 
particular way? Lastly, Sir inclusion of the 
Nepali language in the Eighth Schedule. As 
far as I remember the late Prime Minister, . 
Mrs. Indira 7 p.M. Gandhi, assured the Nepali 
Bha-sha Prasar Samiti that the demand for the 
inclusion of the Nepali language in the Eighth 
Schedule of the Constitution would be 
conceded. If that was the assurance given by 
the late Prime Minister, what is the attitude of 
the present Prime Minister and the present 
Government with regard to that very emo-
tional demand? 
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SHRI SUSHIL CHAND MOHUNTA 
(Haryana): Sir, our country has been, now for 
quite sometime having problem on the 
periphery of our country. We find that in 1947 
when we became free, we were one well-knit 
lot. After that something went wrong 
somewhere with the result that regional 
aspirations have been rising to the foremost. 
All those Congress Governments, right from 
the beginning till today, have never carved out 
a long-term permanent policy as to what is to 
be done when certain demands with respect to 
regional interests are raised. Some policy 
should have been framed, some consultations 
should have been held with all concerned — 
the political parties including Opposition 
parties at the regional level and the national 
level. That exercise has never been done. We 
have lived from day to day without looking at 
a distance. A problem arises today. That 
problem we want to solve now in whatever 
manner it can be solved without anv national 
perspec-t:ve or positive perspective, with the 
net result that we have been having one pro-
blem after another. 

Nagaland — you have been sitting over this 
problem for so many years now and yet we 
still find that it is necessary to post army there. 
The same was the case with Mizo problem till 
roday. I read in the newspapers in the morning 
that all the Mi/os have come overground, all 
the weapons have been surrendered by them 
and now they have become totally peaceful 
and they are goin? to change their MNF 
constitution. Now who says so? Somebody 
has said it and they want everybody to believe 
it. Has the Government of India verified that 
this fact is correct that the Mizos have come 
overground, all the weapons with them have 
been siiTendered, all those weapons are still 
not underground or not deposed of left and 
right to some forces here and there in the 
State? 

Puniab - that problem still continues. We 
have riots in this country time and again - 
communal riots and all tvoes of riots — where 
number and number of peonle are killed and 
massaced. And now we find this problem all 
of a sudden. This problem must have been 
simmering for quite some time, but now it has 
again ta- 

ken the front-page headlines. Under these 
circumstances it is the paramount duty of the 
Government of India to come forward and spell 
out its thinking. Unless it spells out its thinking, 
there can be no talk, no negotiations and things 
will    continue    to go from bad to worse and 
ultimately we will be faced, as has rightly been 
pointed out, with the same situation as has now 
resulted in Punjab. We must try to avoid it. It is 
not a happy thing that police has to   interfere.   I   
can   understand   if      the Government of West 
Bengal has had  to use   the  para-military  forces   
or   if     the force opens fire upon the people and 
kill   . so many people. I can understand, for a 
Government of the people wedded to looking 
after the interests of the lowest strata of society, 
which is not  imperalistic    or bourgeois   in   
nature,  the  problem  would have  been  such 
that  it  was unavoidable. If such  unavoidable  
thing9  happen,   it  is extremely bad. And what  
is the Government thinking over it? If the 
Government of India  is forthright  in  
condemning  all these things and if the 
Government      of India   feels   that   such   
reeional   demands cannot be acceded to, if the 
Government of India thinks that whatever 
concestions were given to Laldenga in Mizoram 
were wrong and they cannot be repeated  any-
where  else,  they  should  say so.  We  are told   
every  day  that whatever  settlement has been 
reached with Laldenga will pave the way for the 
disintegration of the country. It is a bad accord. 
The Punjab accord  is a  bad  accord. All these 
accords are   bid   accords.   lust   to   have   a   
little name   that   you   are   doing   a   
wonderful thin?,  you  are  coming out with 
accords, accords and accords, and for headlines 
in papes, for rejeds-and let the country be 
damned. This policy is wrong. 

SHRI  NIRMAL   CHATTERJEE  (West 
Bengal):  Just one minute. 

I 
MR.  DEPUTY  CHAIRMAN:  He      is 

speaking. 

SHRI SUSHIL CHAND    MOHUNTA: 
Therefore, I would ask    the    honourable 
Home  Minister  as  to  whether  this  Lal- 

I    denca  chapter  is  closed or whether such 
an accord is even possible with the Gorkh* 
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[Shri Sushil Chand Mohunta] 
people. I want to ask this because it was 
suggested that they will now be inspired by 
Laldenga and the Mizos over there and with 
that inspiration they will speed up their 
activities over there. So the Government must 
come forward and say that the accord with 
Laldenga was a mistake or that whatever it 
was, it is the last, not to be reponed, it cannot 
be repeated anywhere else and nobody can 
open it. But it must come out with a statement. 
Also, what does it think about this Front which 
is now in a violent manner trying to ac-quiie 
their rights or fighting for their own homeland, 
within the Indian Union, may be? ww ;,. the 
atti'ude of the Government about such like 
regional demands? It should give out its stand 
clearly. Sir, I want answers to these questions.   
Thank you. 

 

 
SHRIMAT1 RENUKA CHOWDHURY 

(Andhra Pradesh): Sir, on the 5th of May, 
1986 the demand for a Gorkhaland, a separate 
State, reared up. On the 16th of May the 
Central Government was still irea* ting it as a 
State law-and-order problem. This shows that 
we have not learnt from our past lessons, and 
we have other States still burning and still 
reeling under unsolved problems and 
bloodshed by terrorist activities and 
uncontrollable ' situations. The Central 
Government has still taken the stand that it is 
a State subject and that it is merely a law-and-
order problem. Today 108-hour bandh has 
been declared starting today, and today is 28th 
of July. This makes one sit up and wonder at 
the attitude of the Central Government. The 
hon. Min;ster has repeatedly claimed that we 
are all working for a a united India, Indh is 
being subjected to fragmentation. Repeatedly 
this is happening, time and again, and we are 
not taking timely action. 

The title itself "the Gorkha National 
Liberation Front" has to be questioned. Do 
they want liberation from the nation? What is 
it that they are looking for? What is the 
liberation that they are looking for? 

Today ws do not even have an official 
figure of how many Gorkhas reside in our 
nation. An unofficial figure is that there are I 
mill'on Gorkhas residing in the nation. Th's 
appears to be a slight enlargement of four 
people ocsupv'ng the Golden Temple and 
declaring Khalistan. One 
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million persons of a nation like ours sud-    , denly 
want a separate State, and we ;tre taking a soft 
attitude and beating about the bush. 

The State Government had made some 
specific suggestions to the Central Govern-
ment. I want to know to what extent they 
abide by the State Government if they want to 
help the State Government in pursuance of 
peace for the entire nation. 

There was a remark made by the hon. Home 
Minister a week ago in one of the Englesh 
national dailies. He said that they were  
striving  for peace,   law  and  order, but that it 
was difficult for them to do so and   keep   
optimum   peace  and   order   in any States 
which were not ruled by the Congress (I).  It 
was one of the national dailies.   I  will  
produce  the  paper,      the evidence  thereof. 
This makes one sit up and wonder, if they are 
not able to control and help the State 
Governments in keeping  law and  order  in  
the  non-Congress    i (I) States, whether it is 
because the Congress (II is responsible for the 
law-and-order problems   in  the  non-
Congress  (I)  States. One is forced to  think 
along those lines because  while  West   
Bengal   was   reeling with the problems of 
Gorkhaland,      the insurgency   that   was   
taking  place   there, the local Congress 
leaders were laying the blame at the door of 
West Bengal saying that the whole movement 
rose because of the inadequacies of the State 
Government. By no stretch of imagination can 
I conceive that as joint efforts working 
towards a peaceful  India. 

Also, Sir, they have some genuine grie-
vances. As has been stated by some of my 
learned hon. colleagues who stated that the 
language recognition.. . 

MR. DEPUTY CHAIRMAN: You can 
ask  questions  to  the  Minister  pertaining to 
what the Government has actually done. 

SHRIMATI RENUKA CHOWDHURY: 
Yes,  I  am  asking. 

Does the Government realise that they 
could have quelled it without letting it 
escalate to this proportion, if they had 
genuinely meant so, by assuaging the feelings 
of the Nepalese by including simply 

the language in the Eighth Schedule? Why 
was it not done when the Sindhi language 
which is spoken even less than Nepali has 
been included in the Eighth Schedule? Why 
has Nepali not been done? There is a general 
grievance of neglect by the Centre. It is not 
under the State Government's purview, and it 
cannot be accused of neglecting it. The 
general grievance of neglect by the Centre has 
resulted in the up-coming of this kind of 
impression. 

Being a sensitive Himalayan border region, 
you cannot view it any more as an isolated 
incident pertaining to Darjeeling. There are 
the Nepali youth in Kathmandu who are 
coming forward and arousing the sentiments 
of the Nepalese in Sikkim, and this will 
(iscalate, snowball further and further if the 
Central Government does not do some thing 
immediately about it. Now, regarding the 
inclusion of the Nepalese language... 

MR.  DEPUTY  CHAIRMAN:  That,  is 
the one you said now. 

SHRIMATI RENUKA CHOWDHURY: 
No, Sir. I am going to ask why they are taking 
so long. Mrs. Maitry Bose Bill and the all-
Party Memorandum signed by 74 MPs and the 
All-India Nepali Bhasha Samiti had claimed 
for constitutional recognition in 1967. Now, 
because of the-gross mismanagement of the 
Centre, their delaying tactics and shelving the 
things and the ostrich attitude is resulting in 
all this separatism and sectionalism that is 
coming up in our nation. 

Wi'h this I conclude.   I thank you for 
giving me an opportunity to speak. 
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MR.   DEPUTY      CHAIRMAN:      Mr. 

Nirmal Chatterjee. 

SHRI NIRMAL CHATTERJEE: Sir, I 
will speak first and then my colleague, Mr 
Dipen Ghosh will speak. 

MR. DEPUTY CHAIRMAN: One can 
speak. 

SHRI DIPEN GHOSH: You might re-
member that three Members from the Lok Dal  
party  were allowed  to  speak today. 

SHRI NIRMAL CHATERJEE: Sir, I will 
be very brief. I will ask one question for two 
reasons. One is MT. Buta Singh who is not 
only a member of the Cabinet, 
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[Shri Buta Singh] mouth. I would have 
accepted such speech from my  sister  but  how  
could I  accept words      which      I    have      
never    said. Some press  reports carry  and  
she wants me to eat up all those words. I am 
sorry. Sir, I cannot taken those words. 
Similarly, if I have  to analyse the 
clarifications oi most of the hon.  Members 
they amount to almost the same thing. Sh. 
Dipen Ghosh said, Why should  I talk in third 
person. Sir,  there   is  no  first person  before  
me. The State Govt, must produce it. All that 
State  Govt,  asked  for  was two      things 
which Mr. China Basu wanted me to tell him 
how am I helping the State Governments? 
They  asked  two things.  One  was that there 
should be a talk on the Indo-Nepal   Treaty   by   
the   Principal of   the Government   College   
KurSeong   on   various aspects of    Indo-
Nepal    Treaty.    It seems   earlier   the   
Government   of   India Ministry of 
Information and Broadcasting did not entertain 
the request and we intervened,   we   got  this   
relayed   on   the   All India  Radio.  It was  a 
very  good     talj£ keeping  the   spirit   of   
nationalism.      We intervened on the asking of 
the State Government. Second request received 
from the State Government was about certain 
paramilitary forces and the central police and 
we complied with the demand of the State 
Government. There is no third thing pending 
before us.    Yes, about Nepali language, my 
sister asked    me    why   such   a simple      
thing    is    not      being      considered?     1    
wish,   these    issues   were   so simple.    
Now, the thing is already Nepali Language is 
used as an additional official language  in  
three  hill   sub-divisions      o( Darjeeling,   
Kurseong  and  Kalimpong     ul West Bengal. 
Nepali also is the Official language of the Sta'e 
of Sikkim. Facilities for instructions through 
the medium of Nepali for the study and 
development of Nepali literature and language 
and for the use ot Nepali for official purposes 
also exists in areas where Nepa'u  is  prevalent.    
Nepali language has been recognised by the 
Sah-itya Academy also. Facilites for 
instructions through   the   medium   of  Nepali   
both  at the  primary  stages  and  secondary  
stages are available in the State of West 
Bengal. Secondly,   the   University jot      
Calcutta. North Bengal and Burdwan have 
arrangements for teaching of Nepali at 
graduate 

level. In Assam Nepali is recognised as a 
medium of instruction up to the Middle 
Standard. Gauhati and Dibrugarh Universities 
have provision for teaching Nepal) at the 
graduate level. Facilities for the study of 
Nepali are also available in the Universities of 
Patna, Bihar, Bhagalpur and Varanasi. The 
Indian School of Intranational Studies at New 
Delhi which has the status of a university has 
staff specialising in the study of Nepali and it 
arranges instruction in Nepali language 
wherever there  is demand. 

SHRI GURUDAS DAS GUPTA: Mr. 
Chairman, Sir, he should not beat about the 
bush. (Interruptions) My question was about 
its inclusion in the Eighth Schedule 
(Interruptions) 

SHRI   BUTA  SINGH:  Renukaji,     yon 
will kindly agree with me that if you open the 
Pandora's box, there will not be just one 
Nepali language: there will be dozens of 
languages, dialects and sub-dialects as you 
And even in a State like Bihar. It will be 
making fun of the Constitutional provisions. 
All that is required is to serve the language, to 
enrich the language, to allow the langauge to 
grow. I do not think, after the names of 
universities that I have mentioned in my reply 
starting from. West Bengal, Sikkim, Assam 
and Bihar, there will be any purpose served, 
except allowing the tendencies to weaken the 
unity to grow further. The Government are of 
the view that inclusion of more languages in 
the Eighth Schedule would create other 
repercussions and reactions. Therefore, it is 
the endeavour of the Government to develop 
the cultural and literary heritage of all the 
languages irrespective of their inclusion in the 
Eighth Schedule. So it is exactly the 
development of the language which will 
matter. What is the point In just having the 
satisfaction of having included it in one 
Schedule or the other? I would like to know 
from the hon. Members what special thing 
will acc-tue to the Nepali language simply be-
.ause it is in the Eighth Schedule. Therefore, 
our concern should be the development of the 
language. The cultural heritage or the 
development of the language is more imp-
ortant than its formal inclusion in the Eighth 
Schedule. 
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SHRI GURUDAS DAS GUPTA: It is a 
question of Constitutional recognition of a 
language that is really agitating the minds of 
those people and the Minister is against it. It 
is a question of Constitutional recognition of 
the language. 

SHRI BUTA SINGH: He wanted me to 
spell out the Government stand on this. 
(Interruptions) I have spelt out the stand of 
the Government.    (Interruptions) 

Now, Sir, again my hon. friend, Shri 
Dipen Ghosh, is not agreeing with me on the 
words, I am sorry. . . 

SHRI DIPEN GHOSH: You say you 
consider   it   anti-national. 

SHRI BUTA SINGH: Much has been ifad 
into the press reports, specially Jug-antar and 
other papers. I have not seen them. I am not 
able to read Jugantar because I do not know 
Bangla bhasha. (Interruptions) 

SHRI GURUDAS DAS GUPTA: I can 
present a copy to you. 

SHRI BUTA SINGH: Even if you pie sent 
it to me, I will not be able to read that Bangla 
bhasha; 1 am not that lucky. 1 made it very 
very clear—I thought it was beyond any 
doubt or interpretation—that we will not do 
anything beyond and over the head of the 
State Government. I do not know what else 
the hon. Member we-uld like me to say. 
Some names have been brought into the 
discussion. Unfortunately the name of a very 
senior politician, the Governor of a State. . . 

SHRI GURUDAS DAS GUPTA: Not a 
politician, but a Governor. 

SHRI BUTA SINGH: Earlier a politician 
of West Bengal, a former Chief Minister of 
West Bengal, a former Minister of the 
Government of India—can I say all that? 
Therefore, unnecessarily, that name is sought 
to be brought in, I should say, for political 
reasons. Why are you disturbing somebody 
who is attending to a very very serious 
problem of the nation in one of the border 
States? Why do you want to drag in his name 
unnecessarily? 

SHRI DIPEN GHOSH: Why does he not 
issue a denial in the newspapers? 

SHRI BUTA SINGH: Why should he? 

SHRI DIPEN GHOSH. When the Gov-
ernor's name has been dragged into a 
newspaper and made controversial then the 
Union Home Ministry should issue a press 
denial. 

SHRI BUTA SINGH: It is just like asking 
a person if he has stopped beating his wife?... 

SHRI GURUDAS DAS GUPTA: As H 
people don't  beat their wives? 

SHRI BUTA SINGH: If he says 'Yes' then 
that means he has been beating his wife. If he 
says 'no', then he is in deeper trouble. That is 
what I have submitted to the Members—some 
of them are senior to me in age, senior to me 
in experience— don't try to read too much 
because press reports are capable of making a 
man into something and making something 
into a man. . . 

SHRIMATI RENUKA CHOWDHURY: 
One point: How many of us have access to 
first hand information as you do? Then what 
is the source of information that we can rely 
on and to come and speak in this House? 
Naturally that has to be the press. I can 
understand one paper reporting wrongly, I 
can understand two papers reporting wrongly. 
Is there a conspiracy of the entire press 
against the Congress-I? 

SHRI BUTA SINGH: There should be 
some finality. When I have categorically 
stated on the floor of this august House, after 
that at least, that story should have been 
treated killed.. . 

SHRI  N1RMAL  CHATTERIEE:  Your 
party. . . 

SHRI     GURUDAS     DAS     GUPTA' 
Subrata  Mukherjee openly stated   tha'... 
(Interruptions) 

MR.   DEPUTY   CHAIRMAN:      Please 
listen to the  Minister's reply. 
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SHRI BUTA SINGH: What can I do if the  tiger 
is  determined  to eat  up      the Iamb and he 
says, yes, yes, you might not have abused me 
but your forefathers had abused   me?   Now   I  
have  made  it  very clear, there is no truth in 
that story which has been read by Mr. Das 
Gupta. Now, if you still want to beat me—of 
course, somebody in the Congress-I in 
Darjeeling might have said something or might  
not have said some thing—there can be no end 
to this  argument.  Therefore,  my submission is 
let us put an end to this. As I said the other day 
and I am repeating it today also,  we  would not 
like  to  do  anything over the head  of the State 
Government,    j And also it is  not my habit to 
pass  on the buck to someone else. Let me tell 
you, if anyone wants to pass on his buck     to 
me, to us, we are ready and we are quite capable 
of treating it. But I will not pass on the buck if it 
belongs to me. So, don't try to misunderstand.  
If it has happened     i in a particular area, it can 
happen in another State. T would  also like to     
clarify another  thing.  I have never said that in 
the States where there is a non-Congress-I rule, 
there is no law and order. I never said that. For 
one thing, if certain sections of our people living 
in a particular area— I come from Rajasthan 
and if people of a  particular   part  of  Rajasthan  
have     a grouse—if  they  have   a  grouse   that   
the desert areas are neglected, in other States 
people of hill rejiions have a grouse that their 
hill  areas have been  left  backward because  
sufficient  development  has      not taken place, 
if such complaints come and if people    
organise    themselves    and   say something, 
surely it  is the duty of    that State  Government,   
whichever  State   it  is. to see that that kind of 
backwardness, i h.it kind of underdeveloped 
situation, is eradicated, and the Government of 
that particular State should take steps to see. . . 

SHRI NIRMAL CHATTERJEE: Is that 
the  case? 

SHRI DIPEN GHOSH: He wants ab-
rogation of Tndo-Nepalese treaty which he 
has mentioned. 

SHRI BUTA SINGH: Mr. Nirmal Chat-
erjee and Mr. Ghosh, please hear me, I am 
saying generally. (Interruption) But if 

you want, I can definitely go into it but.   . 
(Interruption) 

SHRI NIRMAL CHATTERJEE- Just one 
interruption. What we wanted to know is: Can 
we equate the kind of movement that has been 
generated there with what you are referring 
to? On a mere suggestion that there are 
foreign hands, it has taken certain forces 
which have to be firmly handled? If you say 
that this is like the grievance of one State, 
etc... 

SHRI   BUTA  SINGH;   AH   that  I   can say 
at this stage is let the State Government pick up 
courage arid let them put it to us, we will stand 
by the State Government, We can deal with 
them as firmly as they would like us. Have we 
failed at any time? We sent so many 
clarifications to the State Government. We have 
yet to receive a reply. Let them make up their 
mind. I propose to meet the honourable Chief 
Minister of West Bengal and discuss this issue. 
And, Sir, it is a very serious issue and it is  not 
an  issue pertaining to  that particular region. It 
has its repercussions else where also. So. I am 
not here to take a stand, to take a narrow stand, 
that it is a party thing or it is a regional thing. 
But, definitely, we will discuss it with the hon-
ourable Chief Minister and we will discuss with   
the   State   leaders   also       including Chitta   
Basuji  and   other political  parties. We  should  
all  get together and see that this issue gets 
resolved and it should not be  taken  as  a  
narrow  political   issue.   1 have stated very 
clearly that anything that goes against the law of 
the land and goes against the Constitution of 
India should be dealt   with   firmly  and   no   
separatist  tendencies or anti-national tendencies 
should be allowed to raise their heads. 

SHRI VISHVAJIT PRITHVIJIT SINGH 
Buta Singh, what is your reaction to the 
demand for a separate Nepali State? That is 
my categorical question to you. How  do you  
consider this? 

SHRI VISHVAJIT PRITHVl.jlT SINGH 
(Maharashtra): He has already said that 
anything that goes against the Constitution of 
India is something whicn will not be 
tolerated. He has made it clear. What more do 
you want? 
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